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PART 1l SECTION 3, S _

GOVERNMENT OF INDIA
. MINISTRY OF FINANCE

DEPARTMENT OF REVENUE
 ‘CENTRAL BOARD OF DIRECT TAXES

**#*******#

November. 1990

4
—

New Delhi, 2

NOTIFICATION

INCOME-TAX
section 205 of the
brd of Direct Taxes
the Income-tax

5027? (E) In exercise of the powers conferred by
Income-tax Act, 1961 (43 of 1961}, the Central Bo
s further to amemnd

hereby makes the following rule
Rules, 1962, namely :-

e .
: : | L
1. (1} These Rules pme-tax [xgﬂzﬁﬂé
h day,of December,

may be called the Inc
Amendment) Rule .

s, 1990.

(2) They shall come into force on the 14t
1990. - -

Appe'ndix"ﬂ; for Form No.1, the

tax Rules, 1962, in

9 In the Income-
hall be substituted, namely.

following Form s
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" FORM NO. 1

RETUHN OF iNCOME {SEE HULE 12(1} {a)]

[ For Compahles other than those clarmmg exempt:on under section 11 ]

Receipt No

Date -

P

(a)
(b}
{c)

r
1. Address {_a's)-of the property(ias)
2. ALY/ ANNUAL HENT
3. 1 éss:
(a) Rs. __
(b} Rs.
4, Totalof 3. '
5. Balance (2-4}° '
8. Other dedu.ctions' .
{2) Hepalrs _ : S Re.
(b} SO ' Rs!
() P ' Rs.
o Rs.
{e} "Rs.
Y. (1) ) _ As.
(g) A : Rs.
{(h} i - Rs.
e (i} Rs. .
7. Totalof &

3, Please indicate :

PART-I

Pin_

w [ PLEASE READ THE ATTAGHED NOTES CAREFULLY BEF_OF!E FILLING THIS FORM | o
1. ORIGINAL / REVISED / U/S 142(1)(i) / 148/ 237 2. Agsessmentyear 19 1_ _
3, If revised, Receipt No. and 4. PAN/GIR No, R

date of filing of original retum :

' o “Ward /

1 | 1. |_ . 19 Circle

A2 {Range -
e . _ * 6, Status 7. Residential
1 5 Name {in Block Letters) Status

8, Office Address (in Block letters)
¥
- Telephone -

Is this tho first assassment of the Company? - Yes/No
Is the Company assessed 1o. Wealth-tax? Yes/No
s the retum being filed ag a representative

assessae 7 : . - Yes/No

{d) ‘Has the company claimed any Double Taxation Relief?

{i}‘ Under Agreemsnt with Foreign Countries
(it} In respect of Country with which no Agreement exists

Name of the Couhlry

Yes/No
Yes/Mo

IN ASSESSEE'S TGTAL INCOME

“A. INCOME FROM HOUSE PROPERTY

* See iten 6 at Page 1 of Notes.

8. INCOME CHARGEABLE UNDER THE HEAD INCOME FHOM HOUSE PROPERTY (5 o

As.

As.

Hs.

Hs.

COMPUTATION 'OF INCOME INCLUDING INCOME OF OTHER PEF{SONS INCLUDIBLE

‘Rs.




—

X

e,ff‘l. CHARGEABLE INCOME FROM SPECULATION BUSINESS (8119)

1. Business or Profession (other than speculation buslness )
Net Profit / Loss as per Profit & Loss Account

2. Adjustments:

™

3. Total of Adjustmems

4_ Balance after adjustmenis of 143 above

5. Share In Profit / Loss of RF (3)
i‘ihare in Profils or Losses of - URF

-ACP

BOI

7. CHA.RGEABLE_ INCOME FROM BUSINESS OR PROFESSION (OTHER THAN SPECULY

{i.e. Result of 4,5 and 6}
8. Speculation Buslness : '
-4§§t Profit / Loss as per Profit & Loss Account

9. Adjustments: -

10. Toial of Adi‘uélments

12, HET CHARGEABLE INCOME FROM BUSINESS OR PROFESSION (7+11}

Rs.
Rs.
Rs.
Rs.

RAs,
Rs.

Rs.

Rs.

Rs.
Rs.

Rs.

Rs.
RAs.
Rs.
Rs.

Hs.

Add

Add

a

Rs.

Rs.

Rs.

HAs.

Rs.

Hs.

Hs:

~Rs_

Rs),

B. PR;'OFITS AND GAINS OF BUSINESS OR PRQFESSION

Hs.

-Daduct

Rs.

Rs. .

Net Profit/ Loss Rs.

Rs,

R,

" Rs.
Total Rs.

ATION BUSINESS)
: Rs.
As.

Deduct

Rs.
As.




-

C. CAPITAL GAINS

1. Partictlars of asset

.' ‘ Short Term Assets ) i . Long Term Assets

transferred
2. Date of Acquisition

3. Date of Transfer

4. No. of months asset

-heid before transfer

;Na'de of Tr_a{':sfer_ : . . : . | .
b 6. Eull value of I_ . As. hs, . . '_: . Rs . Rs.
Coensiderstion ) < :
7. Deductions:.” -~ S _ : C s
{i) Costof Acqguisition Rs. : . Rs.__~ : ) Rs, Rs.
—«w_Cost ciif"En"lprovement As. : As. . . Rs, Rs.
(Iiii) Cost ot Tra_n.sfer Rs. . .F!s. " Rs. Hs.
8 Total of Deductions As. " As. _ A Hs.
9, Balance {§-8) . Rs. Rs. . Rs fs,
10. Less! Oihér-ﬁeduction (&) Re__ : hs, Ra. Rs.
11, Balance (9:-.10} . Hs. - Rs. Hs. Rs.
12. Add/ Deduct_ : -»
Amount deemed to be Capital
Gains {Other than U/s.50) {Please specify)
{(a) - _ Rs. Rs. . Rs. Hs.
I(b} . Rs. Rs. ' . Rs_ Rs.
13. Total 1 2(3);12@))} Rs. -Rs. Rs. Rs.
14, Tolal {11.i-‘l3} Rs. Rs. Rs. Rs.
Rs.

- 15, Short Term Capital Gains U/S 50

16. Net arhount of Capital Gains : Upte 15/9 . 16/9 to 15112 1612 to 31/3
SHORT TERM CAP{TAL GAINS /S50 Rs. Rs. Rs.
OTHER SHORT TERM CAPITAL GAINS  Rs. Rs. Rs.
LONG TERM CAPITAL GAINS Rs. Rs. RE.
3 TOTAL : Rs. R, Rs.

D. INCOME FROM OTHER SQURCES

' 1
\. (a) Dividends . { Rs.

{b) Interast ' ' Rs. .
{c) Winnings from lotteries, cross -

word puzzlas, races elc. . Rs.
{d} Rantal income from machinery,

plants, buildings etc. ' Rs. .
{e} Others Rs.

-

'{ 2. Total of 1{a} 1o 1 {o} . ;

i 3. Less: Deductions; {please spacify) _
Depreciation - ’ Rs.

Rs.

4. Totai of Deductions . ) -

5. NET CHARGEABLE INCOME FROM OTHER SQURCES (2-4)

Grand Total Rs.

Rs.

Hs.

]



£

* !
E. UNABSORBED LOSSES OR ALLOWANCES BROUGHT FORWARD FROM EARLIER YEARS
: - . ) Amountis) fo Indicate Indicale
® ) be set off whether whethet
againsl determined same
current OF a3 par busingss
Yoals fasl retum continued
1. Income (Rs.) (Yos'Na)
a. Assessment year | 198283 | 83.84 B4-85 a5-86 86-87 ._ 87-88 88-88 &-00
b. Businesé loss -
i, Speculation I
_it. Other than
Speculation
:}D{Qreciatioh
{ d. Investmeht__" ' . o
Allowance™ A s
e. Any other loss / |- E ' :
allowance’ : !
{Please specily)
S R _ AY.
2. Depreciation sarfier to assessment year 1982-83 -
) . Amount {Rs.) 3
- F. 30% BOOK PROFITS U/S 154 -
1. Net Profit. - B E Rs.
2.Adjustments:’ "  Add a * | Deduct . '
L Rs. Rs.
Rs. Rs._.
Rs. As.
. Rs. Rs.
. Rs. As.
Rs. Hs.
Rs. Rs.
Rs. Rs.
tTotaI of Adjustments Rs. ; Hs.
4, Balance after adJustments of 1 and 3 above Aook Prafit Rs.
5. Thirty perci_snt of Book Profit Rs,
_ . G. STATEMENT OF TOTAL INGOME
1. A. Income from House Property litefn A.B) Rs.
B. Profits and Gains of Business or Professmn (itefn B.12) Hs.
C. Capital Gains {ltefn C.186) Rs.
D.lncome from Other Sources . {itetn D.5) As.
2, Total (A to By Rs.
%ess Brought forward unabsorbed losses or allowances
om earlier years. . : {itefn E) Rs.
4, Gross Total Income {2-3) . Rs.
5. Less : Deductions under Chapter Vi-A
: Rs. i
Rs, .
Rs.
/ Hs.
Rs.
Rs.
Rs.
Rs. Total Rs.
6. Total Income {4 -5) : N _ Rs.
7. 30% OF BOOK PROFIT UNDER SECTION 115J. {ITEM F.5) Rs.
8. Total Income {l.e higher of items € or 7 abave) : Rs.
f 9. Totat Income {as rounded off 10 the nearest mulilple of ten rupeas) Rs.
e : Lags Thousands Hundreds  Tens  Units
{in words)
10. Income I'n.cluded In items AI to D which s chargeable to tax at speclal rites Rs,
11. Amount of incoma included initems Ato D being income arising to any other person - Hs,
]




PART- I STATEMENT OF TAXES

8. NET TAX PAYABLE OR REFUNDABLE (l.e. Difference of 3and 7)

1. General Particulars : .

PART - il A. INFORMATION RELEVANT TO BUSINE

1, Tax on Telal income {a) At speclal rates Hs.
v {b} At normal rates Rs. Total ; As.
2. Add: ) -
{a} Interest on late filing of retum Rs.
{b) Interest for default in payment of Advance tax As.
(c) Interest for deferment of Advance Tax _ Rs. Totai Rs.
3. Total Tax al_'_ld Interest payéble {1+2) . 1 | As.
4. Prepaid Taxes {A) Advance-tax Instalments (Attagh Challans)
/‘F‘ : . 1st 2nd ' 3fd Total
Ambqnt I(Rs.)
. " Date’
w ..Na_fne of Bank |
_ Brém_ch : _ '
{B) Tax Deducted / Collected at Source [Attach centificate{s)]
(@) . - Inferest : Rs. |
{6y Dividends Rs.
() L/s.206C Hs.
[{e}) . Any otheritem (Pleasae specify) Rs.
(g - Towl [{a}to(d)] "Rs.
5. Tax on Self Assessment (Attach Chailan) Arl ount!i
Date of Payment i Income-tax int arastlin respect Total
: i bf 2 above
- l | 19 |- :
ﬁ o Rs_ Rl l Rs.
M- . _ E
6. Other prepaid taxes, if any Rs.
7. Total {4 to 6) ! Rs.
Rs.

5S OR PROFESSION

{a} Name in which business / profession is carried on _ _{b} Name and Address (es) of branch {es)
|
{c) Nature of Business or Profession ’ {d) Method ofjstock valuation

(e} Nams and address of the following officers of the Company :
Managinig Directer Principal Officer

Secrelary

¢

_t

1. Tax De_dﬁction Ade No, of the Company

B. -INFCRMATION REGARDING TAX DEDUCTED / COLLECTED

Jq, ]

)

il

I
AT I‘o"('.’.iU[.?CE BY THE COMPANY
. | 2. Name of TDS circle with which return filed
|
|

* a. Under Sedtion 182 193 194 184A 15940

194BB

194C | 194D

184E

185

206C

~ b. Amount
Deducted {Rs.)

c. Date of filing of the
prescribed return.




C. AMOUNT DEDUCTED IN COMPUTING INCOME FRDM
BUSINESS OR PROFESSIO

PROFITS AND GAINS OF

' Particulars

Amount {Rs.}

Padiculz

!rs Amount {Rs.}

fa) Depreciation

(o}

{d}

{a)
h
(i)
()

fky
o

INCOME CLAIMED EXEM

L . PART - IV PT
MNature of_iﬁcqme Amount {Rs.} R:e'asons faf r1a|m
_,_&_“ o
' @)
(b)
{c) o
()] - ' {
(®) S :
PART -V LIST OF DOCUMENTS/ STATEMENTS ATTACHED
i.
{(a) (), NN
(b) fg)-
(c) {h
~{d) {i) ! -
W 0
R {K)
. . VERIFICATION
e ettt et e ettt ee ettt et et ettt e et et e *son # daughter £ wife of SHH . doo e e
{name in full and block letters) ,
*being the ' SO s l ............................................................... /

réfavant to the assement year 19 .

{designation) -
holding a valid power of atterney from

L-18.

| turther sclemnly declare that dunng the sald previous year{s)~

{name of thg

so[emnly declare that to the best of my knowledge and belief the information given in this return
*#s correct and complste and that the amount of total income and bther particulars shown there

{a) na otherincome accrued or arose to or was received by the company from any asset feld

any other person,

{b} there is no other income, including income of any other person, in respect of which the

tax Act 1861.

a

| further solemnly declare that during the said previous year(s) -

corr':pany}

and the annexures and statements accompanying
n are truly stated and relate to the previous year(s}

in the name of the company or in the name of

company is chargeable to tax under the Income- -

assel held-in the name of the person in respect of whose lotal income the company isfassessable or in the name of any other person:

{a) no other income accrued or arose to or was received by the person in respect of whoss}:otal income the company is assessable from any

(b) there is no ather income, including income of any other person in respect of which the pedson in respect of whose lotal incoms the company
is agsessable is chargeabls to tax under the Income-tax Act, 1861,

i further declare thatin my capacity as

(of the company. . .
¥ Place oo,

1 . Date

{designation)

| am dom

petent to make this return and verify it on behaif

**Signature

correct and complete in all respects. Any person making a false statement in this retu
will be liable to prosecution under section 277 of lncome-tax Acl 1961, and on convicti

; ¥ Before signing the dedlaration, the signatory should satisfy himsel! that this return and the
| imprisonment and with fine.

¥ Strike out whichaver is not applicable

accompanying annexures and statemenls are

n or the accomparnying annexures or statements
bn be punishable under that section with rigeraus

[
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6 ' .

NOTES {TO BE DETACHED AND RETAINED BY THE ASSESSEE) ’

Ganeral

“References to sections and rules in these notes are references 1

_year will be 1980-91).

1
FiOFiM_NOJ

[Irltcome-tax Act, 1961/Rule 12{1}{a)}

F_brm No.1 is for Companies other than those claiming exémfjt

All Parts and columns must be filled in in the manner provided herg
apply, please mentjon NA {Not Applicable} and do not put any ¢
use the phrase 'As per Record’ or words to that eﬁect

The numbers given in these notes under each page refer to the
fespectlve pages of the Return of Income.

In case space provided under any Head of Income is found ins
respect of each such source of Income on separate sheet(s}u
purpose under the relevant Head of income In the Retur
computation done should be indicated In the columns provid
Return Form, Similarly, any other information asked for in thi
furnished on account of paucity ot space, may be furnished

Income-tax Act, 1961 and the fncome-tax Rules, 1962, respective

time then it is an QOriginal Return.

ORIGINAL / REHSEB-AHEH2-HA48/23% Similarly, to indicd
a notice issued under S.142(1){i} leave 'Original’ and U/S 142(1){i

Indicate the assessment year for which the return is filed. {Asses;

Strike out whichever is not applicable. If it is a return for assessmehl

To indicate this, leave ‘Qrigina|’

|

ot under section 11.

Linder. If any Part or column daes not

ther mark or symbol. Pleéase do not
|

Jcorr‘esponding item numbers on the

pfficient, then give computation in

ind the columns indicated for that

Form. The 'sum totals of such
ed under the relevant Head in the
form, which can not be completely
n a separate sheet,

the sections and the rules of the
Y.

year 1990-91 being filed forthe first

as it is and strike out the rest, eq:
te a return being fited in respense to
as it is and strike out the rest.

ment year is a period of 12 months

immediately following the financial year. Thus, for the period 1.4. 1p89 to 31.3.1990, the assessment

3

If this is a revised return first give the receipt number and thenthe da:_f

otfiingthe originalreturn. Example:

"It the original return is filed on 15.6.1890, for which the department Had issued receipt No.4210, it should
"be indicated in the boxes as:

211

4

of| [15]-Jo]6 -]

[1] 9] 9]0

The Permanent Account Number given to the taxpayer and Ward /

irc!? /Range are to be quoted here.

It it is not so given, indicate the GIR number, it any. i neither is givgn, write NOT ALLOTTED 'in the first
row of boxes and mention Income-tax Ward/Circle/Range where asdessed or assessable inthe iower row

of boxes aiter ascertaining the same from the Public Relation Offi
Counter. :

Write the name usmg block letters. Leave one box blank affer ea
Lid.

r of the 1.T. Office or at the Receipt

limb. Example: Golden Synthetics

GOLDEN-SYNTHET!BCS-LTD
For mdtcating the status, please use one of the following codes:
- A domestic company in which the public are substantially fnterested 12
- A domestic company which is not a company in which the public
 are substantially interested and which is not a trading ]

company or an investment company. _ -} 13
- A domestic company which is a trading company or an invgstment

oompany and is also & company in which the public are no|

substantially interested. 14
- A company other than a domestic company. 15
Examp!e ifitis the case of a domestic company in which the put fic are substantially inferested, the
correct code will be 12.
‘Please use one of the following codes to indicate the residential stdtus:- |
‘Resident ... D1
Non-resident . 02

Relevant provisions are in Section 6. _ :




9.

Part |

1.

Page-2

B. PROFITS AND GAINS OF BUSINESS OR PROFESSION

A. INCOME FROM HOUSE PROPERTY

0

{iv}. Ground Rent - Section 24(1){v)

(v} Interest on borrowed capital - Section 24{1)(vi)

(vi). Land Revenue - Section 24(1)(vii) _'}'
{vii) Coliection Charges {the admissible limitis the actual expendi
. - Section 24(1){viii). c

{viii). Vacancy allowance - Section 24(1}(ix)

(ix) Unrealisable rent - Section 24{1)(x) . -

Give the complete address along with Telephone Numbers and
Strike out whichever is not applicable.

*

Please give compléte postal address{es) of the property(ies). If the 4
please mention that onr a separate sheet and attach that to the Ret

Indicate here the annual lettable value orihe annual rent received/red

Pin (‘-)ode, if any.

ssessee owns more than one properly,
irn.

jeivable, whichever is higher. If youown

more than one house propeny.please give separate computationin resp;ect of each such property using the

columns indicated here, '
The deductions admissible under section 23 should be claimed he

{a) . -© Municipal Taxes: Assessee can claim deduction only if thes
- (i) paid during the year. Please attach proof of such pay

~ New construction allowance. The relevant provisions are
- 23(1). :

®).

o, sisch as:

are (i) borne by it and not by tenant and
nt.

iveh in the second proviso to Section

b

S'p'écify each item of deduction separately alongwith the amount claiméd deductible thereunder.

The sum total of deductions claimed u/s 23 is to bg indicated he_'re.
indicate here the EJaIance (i.e. 2-4) . o
Indicate here the #eduction(s) claimed /S 24 (specifying each ite

(i} =~ Repairs - The assessee is entitled to one sixth of the Anny
. tenant - Section 24{1)(i).

Insurance - Section 24{1)(ii)
Annual Charge - Section 24{1)(iv)

The sum total of deductions claimed u/s 24 is to be indicated here

M s?parately), such as :
1l Value as repairs if it is not borne by a

ure or6%ofthe ALV, whicheveris less)

The net income chargeable under the head 'INCOME FROM HOUSE PROPERTY' {ie. 5-7) isto be

indicated here.  ° '
§

Business or Profession {other than speculation buSiness)

Please fumish with the Return following documents/intormation maJe riall to computation of income:

. - Copiesof the gudited manufactu;ing'accounl_.trading ace
sheet , the auditor's report and the cost audit report (if appi

- (a) (i) 1fthe accounts are audited under section 44AB i
requisite particulars, :

{ii} In case the assessee has claimed deduction U
80HHC or BOHHD, the repont of accountant relating
quisite particulars. -

In case the provisions of section 44AC,44_B. 44BB
detalls regarding the same.

Additional information to be furnished by assessee engagedi

(b)

m..

bunt, pro
cable).

e re'port of such audit together with the

fit and loss account ,batance

ndelr section(s) 32AB, 33AB, 80HHA,
o the deduction(s) together with the re-

448BA and 44BBB are applicable,

h contract work: if the value of materials

supplied by the person with whom the contract was made o

the! amount of security deposit (out of

the payment due for work done) retained by him has not bee included in the gross receipts shown,
please attach a statement showing the value of materials a d the amount of security deposit.

Additional information to be furnished by producers of cinematograph films: please indicate whether

the statement of payments to persons engaged in the produ tior:w of cinematograph films has been
delivered to the concerned Assessing Officer under sactiort 285B. '

2




NG

Net Profit/Loss as per Profit and Loss. Account

Give here the profit/ loss as per Profit & Loss Accountfrom busing
business}. Where the assessee has more than one business /profession, or
a discontinued. business/profession, computation for each such business/

v‘

Vi,

_ is a non-resident it should be indicated whether tax has beer

incase of a dea!e}. broker, agent or any other person con
commodity exchange, he should furnish a statement of the
whom he or the exchange has paid in the previous year a

(a) In excess of Rs.2,000/- by way of ‘difference’,

(b) in excess of Rs.10,000/- in connection with the tra
orotherwise, of assets, or on whose behalf or from whom e
together with particulars (amount, date, etc. of such paym

cerned in the management of a stock or
names and addresses of all persons to
Iy sLim or aggregate sums:

hster, whether by way of sale, exchange
B Or the exchange has received any sum
=nts and receipts).

if the assessee has paid during the previous year, rent, ¢

prarmission, royalty or brokerage or any

separate statement {according to nature of payment) shqwing the names and addresses of the

annuity (not being annuity assessable under the head “sajries ') exceeding one thousand rupees,

payees and the amounts paid should be furnished in a sep

ate sheet alongwith return. If any payee
deducted at source and paid to the credit

of the Central Government or not. Also please attach statgment containing names of persons and

gross amounts in cases of safes and purchases exceedmc

85.10,000 in value.
|

ss/profession  (other than speculation
has any deemed income or income from
profession should be given in separate

sheets (using the same format as given in this sub-part) and attached to the return.

2.

Adjustments:
A.

B.

(b)

)

Please indicate additions and deductions of amounts whic
Loss Account in accordance with Sections 28 to 44C.

Also please furnish with the Retum:
Particulars in respect of depreciation allowance:
(a) in respect of each block of assets:

{i

written down value, description and cost of ass

description of assets forming pant ofthe blockin

t have not been adjusted in the Profit/

the beginning of the previous year, their
ets purchased during the year and the

description and sale price of any asset sold duing/the year;

(ii)
(i)
(b)

written down value at the end of thebyear; |
the rate at which depreciation claimed and the
Description of assets forming part of the hlock of ass

|
ambunt of depreciation.
P15 eligible for 100% depreciationduring

the year. Also state whether any of these assets Were sold during the year and if so, the

break-up of the sale price in respect of each such

asset.

{c)

Description of assets forming part of the block of asspts which exists but whose written down

copsideration received onthe transter

of any asset forming part of the block during the yedr exceeds the written down value of the

. said block at the beginning of the year together
purchased during the year.

Particulars in respect of Investment Allowance, Inveslment

Details of ship or aircraft or plant or machinery purchased

value has been reduced to NIL as the full value of t:{

th the cost of any asset of that block

Deposit Account:
:iuring the year on which Investment

Allowance has-been claimed and the rate thereof (Also aﬂaﬁrh supporting evidence of acquiring the

assel)
Details &f deposit(s) made with Development Bark in ac

Account Scheme, 1986 [section 32AB(1){a)] fattach proof ¢

Details of ship or aircraft or plant cr machinery purchased

,ordance with the Investment Deposit
{ depos:t(s)]

on which deduction under Investment

Deposit Account claimed [Section 32AB(1)(b)] (attach supgorting evidence for the purchase }.

Details of assets purchased out of the withdrawals made in g
Account Scheme, 1986 or the Investment Deposit Account §

evidence for the purchase of the new asset, the am

ceordance with the investment Deposit
cheme, 1986 (Tea). [Attach suppaiting
uni(s} withdrawn from the Industrial

Development Bank of India or the National Bank for Agricutt re and Rural Development, as the case

may be; and the date(s) of the withdrawal(s) |.

Details of expenditure incurred out of the amount{s} withdra
Rural Devetopment in accordance with the Investment Dep
the break-up of the amount and the date(s} of the withdra

G

from National Bank for Agriculture and
it Account Scheme, 1986 (Tea giving
Is




A

B.

10.
11.

12.
X
Page-3

C.CA
1.

kLN

tndicate the aggregate amount of adjustments separately undertht Ad;d and Deduct columns.
Net profit /loss {i.e. balance after adjustments of 1 and 3) should be indicated here.

Share in Profit/L.oss of BF(s) The space provided is for indicating shaire fromone tirm. In case assessee
is a partner in more than one Registered Firm, then mention such ghare in profitsfloss of RFs on separate
sheet(s) using the same columns as indicated here and attach thafto the Return. Also piease aftach copy
fcopies of personal account(s) inthe firm{s). Also please attach heafiwise details of the * Share in Profit’Loss
of RF(s)' as per pravisions of Section &7. |

L Please mention here Share in Profit or Loss of URF/AQP/BOI separately inthe given space and take the

sum total of all these to the outer column. (Strike out whicheverjs not applicable). If the space provided
* is insufficient, use a separate sheet and attach that to the retufn.  Where such income is not included
here in the income of the assessee eqg. incomes falling in clauge (3} of the proviso to section 86{v), the
-details thereof and reasans for non-inclusion should be mentiojed on a separate sheet and attached to
the return. Further, it may be clarified whether the said share is {o be included in the total income for rate

purposes only or otherwise. If there is a loss, please exclude sses faning under section 77(2).
Il Assessee s!;aould also furnish with the Return : |
() ifa parther inan URF or amember of an AOP/BOL, his per onal account(s) in such URF/AQP/BOI,

(i} Complete details regarding Discontinued Business /Profe sioh on a separate sheet.

- {iii} Details of the amounti(s) deemedto be his income under S hon 32A/32AB/33AB/33AC/B0HHD(S).
' {iv) ¥ the assessee has received income from his employee |as contnbuuon to any fund specified in
section 2(24)(x) during the previous year, which is charg able to tax under the head "Profits and
Gains of Business or Profession” or “income from Other Sdurcés™;  details of such income as well
as of sums credited by the assessee to the employee’s adcount in the relevant funds on or before
the due date mentioned in section 36(1}{va).
lli.  Iithe space provided s insutficient, then mention details on & segarate sheet and attachthat to the Return.
Indicate here the resultof4, 5 and 6 [i.e. resultant INCOMEKLOSS FROM BUSINESS/PROFESSION (other
than speculation business)}.
Mention the amount of INCOME FROM SPECULATION BUSINEES. 1f this represents share from RF/
URF/AOP/BO! then it should be clearly stated and complete detail$ of such RF/URF/ACP/BOI, such as the

names of partners/members,their profit sharing ratios and copy of ersénal account of the assessee in such
RF/URF/ACP/BO! should also be furnished and attached to the R turn

Adjustments: Please indicate additions and deductions of amoun whlch have either not been adjusted in
the Profit /loss Acdount, or if adjusted these are higher or lower than the admissible amounts. Additions/
deductions which the assessee is liable/entitled to in ralationto shark in profits/loss of RFFAURF/AOP/BOI and
not already adjusted in the case of such RF/URF/AQOP/BOI should also be indicated here.

Indicate the aggregate amount of adjustments separately under tHe Add & Deduct columns.

Indicate here the chargeable INCOME FROM SPECULATION BUSINESS (i.e. the adjusted balance of 8
and 10}.
Indicate here the net chargeable 'INCOME FROM BUSINESS ORIPROFESSION * (i.e. 7 + 11). In case

the amount at 11 is a loss then the same cannot be adjusted again }1 7. Inthat case the amount at 7 should
be repeated at 12.

PITAL GAINS

Give the description of the assets transferred. Separate columns hgve been provided for short term and long
term assets. The particulars of assets transterred should accordingly be given in the respective columns.
1f the transfer involves more than two short temviong term assets, Beparate computation sheet, inthe given
format, should be attached to the Retum. '
- Indicate here the date of acquisition of the asset by the assessee}whérever applicable.

Give here thie date on which the asset has been transterred. '
Please indicate in months the period for which the asset has beer} held by the assesses before transfer.
‘Please indicate which of the following modes of transfer is involved:- '

(i} the sale, exchange or relinquishment of the asset; or.

(i) the extinguishment of any rights therein; or _ |

{iii) the compulsory acquisition thereof under any law;or I :

(iv) in a case where the asset is converted by the owner therept mto or is treated by him as, stock-in-
- trade of a business carried on by him, such conversion of treatme nt; of

(v) any transaction involving the allowing of the possession of any immovable property to be taken or

retained in part performance of a contract of the nature_reﬂerre‘d 1o in section 53A of the Transfer of
Property Act, 18862 (4 of 1882); or .

A




11.

14.
15.

16.

indicate here the balance amount (6-8). 1 this results in a loss, in

‘Piease indicate here the baiance amount {3-10). If the balance of 9i
"here,

D, INCOME FROM OTHER SOURCES:
(a)

(Vi)
: society, company or other association of personsorb

orin any other manner whatsoever) which has the efiect
- of, any immovable property.

In case of compulsory acquisition please mentton 0N a sef

acquisition has been made as also the dates of No::fncan;

The gross amount realised/realisable from the transfer of the ass
Please indicate here :

(i
(i)
(iii)

The sum-total of deductions of 7 is to be indicated here.”

Cost of Acquisition: It is the cost incurred by the assessee
of sections 49 and 55(2).

Cost of Improvements: it is'nil ‘in relation to ‘goodwill’ whi
incurred in improving the asset - Section 55(13(b)

Other deductions:The deductions admissible against short term

indicated here separately. Please specify each item alongwith th

space is inadequate, use separate sheet(s). lf the balance at9in
is & loss the amount of loss should be arrived at in accordance with b
48.
Th_e admissible deductions are:

[.  Short term capitat gains:

i) ~Amount exempt under section 548(1), 540(1) or 54G(1)

any transaction (whether by way of becoming a member f, |

Or acquiring shares in, a co-operative

y why Or any agreement or any arrangement

ftransfernng, or enabling the enjoyment
ara e sheet the Act under which the said
n and Possession.

tis'to be indicated here.

nacquiring the asset or the cost in terms

e in relation to other assets, it is the cost

Cost of transtfer. it is the cost in connection with the transfer - Section 431 )(a)(i).

Picate it by a minus (-) symbol,

and long term capital gains are io be
& amount deductible thereunder. Jf the
ﬂrelahon to any Long Term Capital Asset
e provision of Sub -Section (3) of Section

i) Amount-deposited under Section 54B(2), 54D(2) or 54b(2)

fl.  Long term capital gains:
i) Amount exempt under Section 548{ ). 54D(1) or-v54GJ1
iy Amount deposited under Section 54B(2), 54D(2), S4E{1
iy Under Section 48(2). '

.
) oF 54G(2)

s a loss, the same should be repeated

Amount deemed to be income underthe head'Capital Gaing’ { other han U/S 50) should be indicated here,
Please specify each item separately alongwith the amount includille 1hereunder The relevant provisions
relating to such deemed income are in Sections 45(2)/(3)/4)/(5), 54B (2) 54D(2), 54E(2) and 54G(2).

The total amount of deemed capital gains ( otherthan U/3 50 ) is to Be indicated here. It should be indicated

separately in respect of short term and fong term assets.
indicate here the net result of 11and 13 separately for short term a
Indicate here the Shont Term Capital Gains U/S 50. The relevant d

- separate sheet and attached to the Return.

The periodwise net amount{s ) of Short Term Capital Gains U/S 50,
gains/losses under the head ‘“CAPITAL GAINS ‘ should be indicated]i
amount of these in the Grand Total.

Piease mention the gross amount of dividend(s}. Attach a
information:

{i) name of the Company;

{il  humber of shares;

(i) ‘Gross amount of dividend;

(iv) tax deducted at source.

|
d Iong term capitai gains.
ails thereof should be mentioned on a

herShon Term and Long Term capital |

n !I'ie inner columns and the aggregate

;epa!]lrate sheet giving the following

if the assessee has received any sum of the nature descnb bd under section 2(22){c} and which is

to be deemed as dividend, a statement should be furnished gi
nature of payment received and the sum so received.Flea
supporting evidence.

Piease mention the gross amount of interest(s) received/recy
informaticn regarding each item of interest received/receivd
Give here the gross amount of winnings from lotteries, cros

(0)
{c)

hing

name and address of the company,
e attach dividend warrants and other

wable Attach a separate sheet, giving
ble and attach supporting evidence.
:.word puzzies and races, efc.

and attach separate compustation if there are two or more meme and attach supporting evidence.

-{d)" Indicate here the income from machinery ,plant or furniture.
_ not chargeable to Income-tax under the head ‘Profits and G
(e) Specify other incomes chargeable under the head ‘income

The sum total of gross réceipts is to be indicated here. -

Section 57.

and also building let out on hire ifitis
bains of Business or Professmn
rotri Other Sources.'

. Specity the item({s} and the amount(s) of deduction(s) claimed there under. The relevant provisions are in




The total of deductions ciaimed should be indicated here.
The net income chargeable under the head

4.
5.
Page-4
E. UNABSORBED LOSSES OR ALLOWANCES BHOUGHT F

1.

ORWARD

If the space provided is found insusficient, give the details on asepar
- here and attach that to the Return.

the same shou!d be deducted (subject to the latest decision of the
Current scientific research expendrture {sec’non 35(1}}
. Current depreciation [section 32(1)] - ’
Brought forward business losses {section ?2(1 N
" Unabsorbed family planning promotion capital’ expendnure [se
Unabsorbed depreciation {section; 32(2)1. '

Unabsor’jed development allowance {section 33AR2)(i})]
Current development allowance [section 33A(2)(1)]

Sed Unabsorbed investment allowance {section 32A(3)(n)}
Current investment aflowance [section 32A(3)(i)]
2. Indicate here unabsorbed Depreciation pertamlng to penod earher

L]

F.30% BOOK PROFITS U/S 115J :
1. Indicate here the Net Profit as shown int the Prom and Loss accou
and I of Schedule Vito the Compames Act, 1956
2. Adjustménts:
A. Please add the following amounts:
(i) the amount of income-tax paid or payabie, or the provisio|
(i) The amount carried o reserves, by whatever name called {
80HHD or sub-section (1) of section 33AC),
(i) the amount set aside to the provisions made for meeting i
(iv) the amount by way of provision for losses of subsidiary ¢
(v) the amount of dividend paid or proposed;
{vi) the amount of expenditure relatable to income exempt und
(vii) . the amount withdrawn from reserve created under secti
purpose other than that referred in sub-section (4) of sec
the amount withdrawn from reserve created under section
been utlised in the period specified in sub-section (4) of
(ix) the -améunt deemed to be the profits under sub- sechon B
Piease deduct the following amounts:

{viil)

‘iNCOME FROM OTHE

Give here details of. unabsorbed losses or a!%owances brought {

in case where profits are insufficient to absorb brought forward lossg

Unabsorbed scientific research caphal expenditure [sechon 35(4))

ab:ht:es other than ascenarned liabilities;
Cmpanies;

pr Chapter lilof the Income-tax Act, 1961,
bn 80HHD but has been utilised for any

RBOHHD to the extent such amount has not
Lection 80HHD;

R SOURCES' is to be given here.

FROM EARLIER YEARS
brward from earlier years .
drate sheet using the columns indicated

s/allowances and current depreciation, |
Bupreme Court) in the following order:

S
Ction 36{ }_(lx ?r

_._,#

-

to Assement Year 1982-83.

nt prepared in accordance with Parts Il

1mmmm'
btherthanthe reserve specmed in section

ion 80HHD;

3) of section 33AC.

(i) the amount withdrawn from reserves or prowsrons {othen
{i) the amount of income to which any of the provisions of Ch

- (it}

80HHC and 80HHD.
(iv)

the ameount of loss or the amount of depreciation which

Indicate the aggregate amount of adjustments separately under

Book Profit (i.e. batance after adjustments of 1 and 3) should.be

indicate here 30 per cent of the Book Profit computed at 4 abo
. STATEMENT OF TOTAL INCOME -

Give here the net amounts chargeable to tax under different Hed

bl O B

page 3 respectively.

these deductions-should be shown in the Total.
Please give the computation of the gross amount of paymi
the net amount of deduction claimed. If the space provig
a separate sheet and attach that to the Return.

Please also attach proof of payment/contribution 10 sup

“il.

i,

the amounts attributable to the business, proms from whigh are eligible for deduction under section

profit of the relevant previous year as if the provisions of Jause (b) of the first proviso to sub-section
(1) of section 205 of the Companies Act, 1956 are applidable.

he Add-and Deduct columns. -
indicated here.

e.

ds of Income against items A to D. These |
-shouid be same as shown against |tem A8 at page 1, lem B.{2 at page 2 and items C. 16 and D.5 at

71 of the Act) shouid be indicated here.
Lances brought forward from earlier years

2. The net result of Ao D (after considering provisions of Section

3. . Indicate here the total amount of unabsorbed losses/alioy
and claimed as set oft as shown against item E at page 4.

4. Indicate here the resultant amount i.e. difference of item 2 and §.

5 . The deductions claimed under Chapter VI-A should be

ndicated here. The aggregate amount of

?ed is insufficient, give the computatlon on

port the claim,

than reserve under section 80HHDY;
ter Il of the Income-tax Act,1961 applies;

ould bé required to be set oft against the

nt/contribution, the qualifying amount and

6



-~

il

9.
10.

11,
Page-5

1.
2,

=~

T W)

" Mention here the total income, as rounded off to the nearest multip

Part-il -
STATEMENT OF TAXES °

The NET TAX PAYABLE OR REFUNDABLE as the case may

The eligible deductions under Chapter VI-A relate to:
Donations {0 certain funds, charitable institutions, etc. D

l .
v institutions etc. are eligible for deductionunder section 80G
-. The over all ceiling limit is 10% of gross total income (as
is payable or with reference to which the taxpayer is entitl
A) (Sedtien 80G).

Donation for scientific research, rural development or cons
in respect of certain donations for scientific researchorrura
resources is available at 100% under Section 80GGA.

20 per cent, of profits and gains from newly established ind

(i)
(i)

areas subject to certain conditions {Section 80HHA).
50 per cent. of profits and gains from projects outside Ind
80HHB). !
100 per cent. of profits and gains derived from export of
proceeds are receivable in convertible foreign exchange
8QHHC). '

services plus balance of such profits of the relevant previo

account and credited to a reserve account - subject to ce

{Section 80HHD). '
(vii) 20 percent. of profits and gains from industrial undertaking
- conditions (Section 80Y). ' : L
{ix) . Deduction in respect of profits and gains from newly estab]
hotel business in certain cases (Section §0.J).

(x)  33-1/3 % of profits and gains derived from the business

g

backward areas subject to certain conditions {Section 80HH).
20 per cent. of profits and gains from newly established smdll scale industr

income of approved hotels or of travel agents or of tour of
iourists if receipts are in convertible foreign exchange to_thelL

hnations to  certain funds, charitable
i‘the faggregate thereof exceeds Rs.250/
feduced by the amount on which no tax
dd to any deduction under Chapter VI-
rvation of natural resources. Deduction
itdevelopment or conservation of natural

strial undertakings or hotel business in
ia} undertakings in certain
subject 10 certain conditions (Section

specified goods or merchandise if sale
subject to certain conditions (Section

erators for services provided to foreign
extent of 50 per cent. of profits from such
s yéar as is debited to the profit and loss
Hain conditions and specified purposes

5 set up after 31.3.1981 subject to centain

lished industrial undertakings or ships or

i poultry farming {Section 80JJ).

{xi)

(xii) Deduction in respect of royalty, etc. from certain foreign ¢
The total income chargeabie to tax (4-5) is to be'given here.
indicate thirty per cent of the Book Profit computed under sect
page 4 '
INDICATE HERE THE TOTAL INCOME AS PER ITEMG6OR7 AT
OF PROVISIONS OF SECTION 115J :

in the manner provided.

Give details on a seperate sheet if any income is chargeable'to tax
in respect of winnings from fotteries etc. or at a maximum marginag

60 % deduction in respect of certain intercorporate divid&lds {Section 8OM).

nterprises (Section 80-0).

on 115J as shown against item F5 at

OVE WHICHEVER IS HIGHER IN VIEW

e of ten rupees, both in figures and words

at a special rate e.g. under section 115B8B

rate under any other provision of the Act.

Income arising to other persons and included in the assessee's tptal income is to be given here.

The total tax payable on the total' income is to be given here.
Give here interests chargeable for late filing of return, defautt in

Give the particulars of (A) advance tax instalments and {B) tax ded
columns provided for the purpose, '

Give details of the tax and interest paid on self assessment
challan{s} in support of the amounts-so paid. :

Cther pre-paid taxes, if any, are to be indicated here. Please at
The sum total of tax / Interest paid is to be given here (i.e.445+

(i.qg.

refund, precede it by a minus (-) symbol.

t

payment of advance tax or deferment of
. “advance tax separately. These should be computed in the manger laid down in sections 234A, 2348 and

-234C. .
- The total amount of tax and interest payable {1 + 2) is fo be indifated here.

ucie:d fcollected at source inthe respective

betore filing the return} and also attach

ach'proof of such payment.
),

be, is to be indicated here. For indicating




e

1.
(&)

(&)
()

(d}

%

) & ftem’ . Section item Section
-+ (i) Investment allowance - 32A {x) Amectiigation of preliminary expenses 35D
(i}  Investment Deposit Account 32AB  {xi} Expenfiture on prospecting for
(il Development allowance 33A : certair] minerals 35k
(iv)] Tea Development allowance 33AB  (xii) Bonusjto employees 36(1) (i)
{v) Rehabilitation allowance 338 (xiii)y interedt on borrowed capital 36(1)(iii)
{vi) Expenditure oh scientific research 35 (xiv} Baddgbts 36{1Hvii)
(vill Expenditure on acquisition of patent (xv] .Entertpinment expenditure .37
righis or copyrights 35A (xviy Expengiture on:
(vili) Expenditure on know-how 35AB (a) pdverlisement 37
-4 (ixy Paymentto associatiors and institution: (b} Jravelling 37
. {a) for carrying rural development
programmes 35CCA
{b)  for carrying out programmes of
conservation of natural resources 35CCB
" Part-lV "

g

?.-

VERIFICATION:

Part-ii _ o
A. INFORMATION RELEVANT TO BUSINESS OR PROFESSION l

B.I_I\-I'FORMATION REGARDING TAX DEDUCTED / COLLECTED AT SOJRCE BY THE COMPANY.

2. Give here the name of the TDS Circle with which return(s) regarding tax deductedicollected ai source by it
) has been filed. ' )
qﬁ_(a} Tick the section (s) under which tax has been deducted/collected gt source.
(b) Give here the amount {s) of tax deducied at source under the relevgnt section(s) during the period for which
retum of Income/loss is being filed by the assessee company. _
{c} Give here the date (s) of fiiing of the prescribed return(s) of the tax dgducted at source with the T.D.S .Circle.
Page-6 :
C.

INCOME CLAIMED EXEMPT :

Part-V . . _
LIST OF BOCUMENTS/STATEMENTS ATTACHED

I. Give here specific particutars of the deductions claimed in comppting income from Profits and gains of

Give full name(s) and address(es) in which the businéssfprofession is carried on. If the space provided is
insufficient,please mention such name(s) and address(es) on a sepafate sheet and attach thatto the returmn.

Give full name(s) and address(es) of the branch(es). .

in case of a business, please specify whether it is Trading/Manuf ClurinngholesaIefRet'aiE sale/Export/
Import etc. and the main item{s) dealt with. If profession, mention the name of the profession.

Please mention whether it is ‘costor'market price ‘or ‘otherwise’. I ‘otherwise’ give its name and method.
Give full name(s) and address(es) of Managing Director/Principat ficer/Secretary of the Company .

indicate here the Tax Deduction Account Number of the assesee Compar_ly.

AMOUNT DEDUCTED IN COMPUTING INCOME FROM PROHITS AND GAINS OF BUSINESS OR
PROFESSION ® '

Business or Profession. If adeductioninrespect of Investment _lfepésitAccount is claimed, please attach
necessary certificate(s}.

II.Please indicate in the space provided deduction ctaimed on account of Depreciation. Use the remaining
space for indicating deductions admissible in relation to :

tncome claimed exermpt should be indicated here. For suchitem ¢f income claimed exempt ,piease specify
its nature, the amount claimed-exempt and the reasons for the claim. '

Give here complete particulars of documents/statements attachfd to the return of income.

Read the instructions below the verification carefully before signing .t is to be signed by the person specified
in section 140{c) of the Income-tax Act, 1961. Fill ali the refevant dolurns in the verification. Give the place
and date as indicated. Please attach the document of power of|attorney alongwith the return, wherever
necessary. '
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